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t [PETITION AGAINST DELHI ADMINISTRA-
TION BY KHADI GRAMODYOG BHAWAN, 

NEW DELHI 

1060. SHRIMATI VIDYAWATI 
CHATURVEDI: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a fact that the Khadi 
Gramodyog Bhawan New Delhi, had filed a 
petition against the Delhi Administration in 
the High Court;  and 

(b) if so, what action the Khadi Bhawan 
has taken on the decision of the High Court?] 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI M 
SHAFI QURESHI): (a) Yes, Sir; the Khadi 
Commission made a petition to the Delhi 
High Court against the order of the Delhi 
Administration referring a dispute with an 
employee of the Khadi Gramodyog Bhawan, 
New Delhi to the Labour Court. 

(b) As the High Court did not grant the 
petition, the case is now in the Labour Court] 

 
†BRANCH     OF     KHADI     GRAMODYOG 
BHAWAN NEW DELHI IN SUPER BAZAR 

1061. SHRIMATI VIDYAWATI 
CHATURVEDI: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a fact that a branch of the 
Khadi Gramodyog Bhawan, New Delhi is 
being opened in Super Bazar, Connaught 
Circus; 

(b) if so, on what date; 
(c) what are the details of the agreement 

entered into between the Super Bazar and the 
Khadi Bhawan; and 
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(d) what are the details of average annual 
expenditure, item-wise, to be incurred on this 
branch?] 

 
t[THE DEPUTY MINISTER OF 

COMMERCE (SHRI M. SHAFI ^URESHI): 
(a) The Khadi and Village Industries 
Commission is considering a proposal made 
by the Super Bazar to open a Section in the 
Super Bazar. 

(b)    to   (d)   Do not  arise.] 

†ACTION  AGAINST   KHADI   GRAMODYOC 
BHAWAN, NEW DELHI BY N.D.M.C. 

1062.    SHRIMATI VIDYAWATI 
CHATURVEDI:     Will the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a fact that the Khadi 
Gramodyog Bhavan, New Delhi were 
proceeded against by the New Delhi 
Municipal Committee for selling adulterated 
honey; 

(b) whether they were convicted in the 
court and were awarded punishment and were 
also fined; 

(c) if so, what is the name of the officer 
who was departmentally held responsible for 
this wrong act under rules of Khadi 
Commission; and 

(d) what departmental action has been 
taken against him?] 

 

 
t[THB DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI M. 
SHAFI QURESHI):   (a) Yes, Sir. 


